DELHI JAL BOARD: GOVT OF NCT OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (SOUTH)-I
OPPOSITE, J- BLOCK MARKET SAKET, NEW DELHI- 110017

PHONE NO- 011-29552688

In matter of - OA no. 25/2016

Abdul Farukh Applicant
Versus
Govt. of NCT of Delhi Respondent

Action taken report on tubewell at village Chandanhulla, Chhattarpur, New Delhi.

It is most respectively submitted that Hon’ble NGT court vide order dated.

30.05.2019, directed that “

We find that illegal installation of tubewells being an offence under the
environment (protection) Act, 1986, the Delhi Jal Board(DIB) in coordination
with the Delhi pollution control committee (DPCC) must initiate prosecution, a
apart from recovering compensation for the damage caused which should be

deterrent having regard to the financial capacity of the polluter and also



dismantle and seize the equipment so as to prevent any reopening of the seal in

future, as happened earlier.

The DPCC and DIB may adopt a policy in this regard for universal approach

to be adopted against illegal drawl of water.

In this regards two meetings were held under the Chairmanship of Member
(Water), DJB on 16.08.2019 and 06.09.2019(Annexure — A-1 & Annexure- B-1), in
which nominee of DPCC was also present. The outcomes of meetings are as

under:

It was deliberated that the issue of regulation and control of ground water
extraction is being governed by Deptt. Of Environment, order Delhi, dated 18
May-2010 in Delhi gazette Notification, National Capital Territory Government,
Sub: Direction under section 5 of the Environment( Protection)Act,1986.Which

States that :

“The Deputy Commissioner (Revenue ) of each revenue area, GNCTD
who is Authorized Officer, are further delegated with the power of dealing
with other issues such as checking violation and sealing illegal wells, launching
of prosecution against offenders ete. including grievance redressal related to
ground water, based on the recommendation advisory committee” (Copy of

complete order is enclosed as Annexure-C-1).

Further, DJB has surveyed the illegal bore wells in Delhi and list of the same
has been sent to the respective DM concerned for taking further necessary action.

So far, 19,154 nos. of illegal bore wells have been identified and intimated to the



DM’s concerned, out of which 2630 nos. of bore wells have been sealed by

respective DM’s offices so far.

(ii). As explained by nominee of DPCC that policy already exists regarding
approach against  illegal drawl of water & recovery of compensation for the

damage caused by the defaulters.

(iii). Regarding, illegal tube-well near Barat Ghar Chandanhulla was again
inspected on 17/08/2019 by DIB and found sealed, which was earlier sealed
by SDM (Mehrauli) on 19/03/2019 (Annexure-D-1).

(iv). Members of the Committee advised that the case may be placed before
South District Advisory Committee for its deliberations and further necessary

action for prosecution and recovery of compensation etc.

y(]ﬂ"jn./‘_‘{

vt

L. L« mMIEEnh /
xecutive Engineer (South) —I
L.L. Meena
Executive Engineer (S)-1
Delhi Jal Board
Govt. of N.C.T. Delhi
Opposite J-Block Market
Saket, New Delhi-110017
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WMINUTES OF MEETING
SUBJECT: Regarding NGT orders in O.A No. 25/20159 dated 30/5/2019.

Ref.: F.No. DPCCICMC-Il/2019 Dated 16/08/2019.

A meeling \-'Jés held in the chamber of Member {(Water Supply), on dated
16/8/20019 regarding above mention issue. The following were present ie CE
(West), CE (East). CE (Central), CE (South), CE (Planning} . Director {Revenue),
SE{South) & EE(South)-i

During the mesting, the following pointe were discussed /decided.
EE (South)-l appraised thai-

it The applicant was making complaints for illegal groundwater extraction and its sale
of water through tankers from time to time at the various authorities.

11} In this regard SDM (Mehrauli), initially sealed the above private bore-well. Later on,
it was reported by the complainant that unknown person has broken the seal of
borewell &have started filling of tankers for sale.  Thereafler, Naib-Tehsildar

(Mehrauli) requested to SHO PS, Fatehpurberi for filing FIR on dated 05.12.2G14 for
the same (Annexure-A).

iy Sh. Abdul Farukh approach to the Hon'ble NGT vide O.A No. 25/2018 for illegal
groundwater extraction and filling/sealing of tankers from private bore-well near
. Baratghar Chandan Hulla, Chatterpur, Delhi.

iv) NGT vide his Order dated 15.01.2012 has directed Delhi Ja! Board to looking to
the matter and iake appropriate action in accordance with law within one month and
furnish a factual and action taken report.

v) A joint team under Tehsiidar (Mehrauli) along with DJB & Delhi Police staff carried-
out the sealing drive of this private borewell on di. 18/03/2019 (joint inspection report
1= enclosed as Annexure-B).

vi) Action taken report was sent to NGT via e-mail on 28.03.2018 (Annexure-C).

-

vii) (8) - NGT vide his order daied 30.05.2019 has direcied Delhi Jal Board 1o find
that illegal installation of tubewell being an offence under the environment
(protection) Act, 1886, the DJB in coordination with the Delhi Pollution Control ”
Commitiee (DPCC) must initiate prosecution, apart from recovering compensation for

]



of the polluter and also dismantle and seize the equipment s¢ as {0 prevent any
reopening of the seal in future, as happened eariier.
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matier be furnished in the matter within one month by e-mail at judicial-ngt@gov.in.

L o T i g

viii) DPCC Chairman has written a letier to CEC, DJB vide letter DPCC/CMC-11/2018
dated 16.08.2019, regarding illegal extraction of water by private tankers for sale by
installing unauthorized tube-wells ai Barat Ghar, Chandan Hulla, Chatterpur, Delhi .

ix) Further, the site was again inspected by a team of DJB on dt. 17/08/2019 i.e. SE
(SOUTH) along with EE(SOUTH)-I and area field staff, to know the latest position on
ground of that private sealed borewell .During Inspection, It was found that the seal
was intact and extraction from that private bore is not feasible. (Photo —graph is also
attached Annexure-D).

Regarding 2™ point as mentioned in the NGT orders dated 30.05.2018.

“As far as DPCC & DJB frame a policy in this regards to adopt uniform
approach “it was decided that:

a) DJB has surveyed the illegal borewells in Delhi and list of the same has been
sent to the respective DM concerned for taking further necessary action. So far,
19,154 Nos of illegal bore wells have been identified out of which 2630 No's of
bore wells have been sealed by respective DM s offices so far.

b) It was also discussed in the meeting that D.M. is authority to take the actions
‘under Environment (Protection) Act-1986 and DPCC is the controlling authority
for environmental issue for violation of EPA Act-1986 and can recover suitable
compensationdrom the polluters.

Therefore, it was decided a meeting may be conducted with DPCC for further
deliberation & uniform approach for handling such activity.

The meeting ended with thanks to the chair.

AN\ Sased

CE (South)

All concerned.
Copy 1o

1. CEO for kind information pi.

CE (South)
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GOVERNAHEN U OF NCT OF DELHIL
OFFICE OF THE SUB DIVISIOM AL MAGISTRATE MEHRAUL
OLD TEHSIL BUILDING MEHRAULIL, NEW DELHI - 110 030
N Dated: o __fr;____,
Podatoe of PER against ankasowa persons tor breaking seal/and filling
water fankers alier opeiing cew pipe conpection from the same sealed
porawell at panchyat ghar, Village Chandanhola —regarding.

Lins affice i3 in receip! of o complaint from all residents of wvillage

Danduntioln thar Me Shahid Kl i w0 Chotey, Mr Favid s/fo Mr Fajru resident of
2 D A

itlace Chandanhola are Hlling w ter tnker from this sealed borowell after breaking

caf o Bore well or managed son - hicden conneciion from this bore.

=

Ui receipt of above comypaing, teld inspection was carried out by the official

o this sub division. During ins;ection it was observed that water tankers are filled
leom s sealed borewell day and night. :

o are directed to badge nn UIR zgainst any person who is filling water
adthers o this borewell for ta apering ‘he seal under appropriale section of CrPC
| gned within two

2
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ol DIR Lot e stbesiied before the underst
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sues wWith prior pernission ol Competent Authority.
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(S. 8. GILL)
Naib Tehsildar (Mehrauli)

: NAIB TERSILDAR .‘.511.'}
SEL. S — 1ig . R R B el el
S e WEHRAULL, HEW DELE!



ANNEXVRE- A

r

Subject: - loint Inspection report of T/well /horewell in Chandhan hulla near Barat Gha
Delhi.

As per direction of Hon'ble Chairperson Nationzl Green Tribunal Delhi dated 15/1/19.4 joint team
consisting under the Tehsildar Mehrauli along with DIE and Delhi palice staff, carried out sealing at
private borewell near Barat Ghar Chandhan hulla under Chattarpur constituency Delhi. Private barewell
was excavated by the field statf and tubewell assembly taking out by E&M wing of DIB and service pipe
taking out civil wing. The material handing over to E&M wing (40 foot pipe). Further bore was filled by
C.C aggregates and properly seal by Tehsildar Mehrauli.
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sh. Alok Kumar Sh. DK, Upadhay sh Winay Kumar  Sh. Abhisekh Sh. Satya Hrakaﬁn
Tehsildar Z.E(Ciwvil) LE (Civil) LEJEEM) Patwari
(Mehrauli) (DIR) {D1B) (DIB) iMehrauli)
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ANNEYURE C

DELHI 1AL BOARD: DELHI 5/
OFFICE OF THE EXECUTIVE ENGINEE
OPPOSITE 1-BLOCK MABKET, SAKET: NEV. wcweia o

PH. 011-29552688
In matter of
Abdul Farukh Applicant
Versus

Govt. of NCT of Delhi Respondent

Action taken report on tubewell at Village Chandan Hulla, Chhattarpur, Mew Delhi.

it is most respectfully submitted that Hon'ble NGT court vide order dated 15.01.2019 ,
was directad that * allegation in this letter , which has been treated as an application is that
water is being drawn frem the Government tubewells at village Chandanhulla Chhattarpur ,
Delhi for being sold by private tankers . Earlier action was taken against the tankers on
05.12.2014 but the problem is still continuing. Let the Delhi lal Board look into matter and

take appropriate action in accordance with Law within one maonth and furnish a factual action

taken report”. Report may be furnished by E mail 1d . ngt.filing@gmail.com within one month.

It is most respectfully submitted that mentioned tubewell is not Delhi Jal Board
tubewell. It is a private borewell at near Barat Ghar Chandan Hulla from wherz illepal extraction
of tha ground water and selling of water tankers are being done. Earlier it had also been sealed
by SDI Mehrauli, but seal had been broken by unknown person for which a letter was issued
ty the Maib Tehsildar (Mehrauli} to 5HO, P.S. Fatehpur Beri, New Delhi to lodge an FIR against
any person who is filling water tankers from this borewell for tampering the seal under

appropriate section of CrPC [Annexure- A .

Further on compliance of the direction of Hor'hle MGT court survay was carried out and
mentioned private borewell has been again sealed by Tehsildar (Mehrauli) alongwith team of

08 official with help of Palice on dated. 19.3.2019 (Annexure — B} and now a day no ground

MALEE 2 X Rl RCREE BRIl Ll .___u.___.“_-.____. _..u.m...."h.._l. m.._...___,i....i_.uu.:.
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T DELHI JAL BOARD, GOVT. OF NCT. OF DELHI
L OFFICE OF THE CHIEF ENGINEER (SOUTH)
e -, Varunalaya Phase-II, Jhandewalan, New Delhi-110055
NO. DIB/CE (SOUTH)2019/ [ & &% -~ €4 DATE: - 11.09.2019

MINUTES OF MEETING

Sub.: Regarding NGT orders in O.A No. 25/2019 dated 30/5/2019.

Ref: F. No. DPCC/CMC-I11/2019 Dated 16/08/2019.

A meeting was held in the chamber of Member (Water Supply), on
6/9/20019 in which CE (East), CE (South), CE (Planning), Dy. Director (Rev)
HQ, SE (South), Sh. K .Kumar Nominee from DPCC & EE (South)-I were

present .
The following issues were discussed:

1) First of all, Minutes of Meetings dated 16/08/2019 were apprised (copy

enclosed).
The orders of NGT dated 30/5/2019 were deliberated that:-

i) NGT has directed to find that illegal installation of tubewell being an offence
under the environment (protection) Act,1986, the DIB in coordination with the
Delhi Pollution Control Committee (DPCC), must initiate prosecution, apart
from recovering compensation for the damage caused which should be deterrent

having regard to the financial capacity of the polluter and also dismantle and



seize the equipment so as to prevent any reopening of the seal in future, as

happened earlier.

ii) The DPCC and the DIB may adopt a policy in this regard for universal
approach to be adopted against illegal drawl of water. A further action taken
report in the matter is furnished in the matter within one month by e-mail at

judicial-ngti@eov.in.

It was deliberated that the issue of regulation and control of ground water
extraction is being governed by Deptt. Of Environment, order Delhi, dated 18
May-2010 in Delhi gazette Notification, National Capital Territory
Government, Sub: Direction under section 5 of the Environment(

Protection)Act, 1986. Which States that :

*The Deputy Commissioner (Revenue ) of each revenue area,
GNCTD who is Authorized Officer, are further delegated with the power
of dealing with other issues such as checking violation and sealing illegal
wells, launching of prosecution against offenders etc. including grievance
redressal related to ground water, based on the recommendation advisory

committee” (Copy of complete order is enclosed as Annexure-A).

As explained by nominee of DPCC that policy/procedure already exists
regarding action for illegal drawl of water & recovery of compensation for the

damage caused to the Environment by the defaulters.



It was also deliberated, that since the prosecution shall be dealt by the
Deputy Commissioner Revenue (Authorized Officer) concermmed as per
notification on regulation and control of ground water extraction is being
governed by Deptt. Of Environment, order Delhi, dated 18 May-2010 in Deihi
gazette Notification, National Capital Territory Government, Sub: Direction
under section 5 of the Environment( Protection)Act,1986. Therefore, that case
may be placed before District Advisory Committee(South) to take further

necessary action.

Regarding recovery of compensation for the damage caused shall be dealt

and recovered by DPCC as per procedure.

Meeting ends with thanks to the chair.

~A-

CE (South)

All Coneerned

Copy to:
1. CEQO for kind information

2. Mem (WS)

CE (South)

e
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE
AMENDMENT

Delhi, the 10th Jannary, 2014

Mo. F. 834 BV EAEnvAYPHILR09L - In exercise of powers conferred by section 5 of the Environment (Protection)

Act, 1986 (29 of 1986) read with the notification No. U-11030/1/91- UTL dated the 10" September 1992, the Lt Govemor of”

the National Capital Territory of Delhi, hereby issues following directions to further amend the directions contained in
order dated the 18" May, 2010 for groundwater regulation and management in Delhi published in Delhi Gazette vide
Motification Mo, FB{348) EA/Env/0%9/2246 dated 12" July 2010 and amended vide Notification No, F&(348) EAEnv/ 09/
Pt 100771 dated 25th Movember, 2010, as under, namely:—

A Inthe Order No. F. 8348 VEA/Env/0%2246 dated 12th Tuly, 2010, published vide Delhi Gazetie notification dated
the 18th May, 2010, after direction No {12, the following directions shall be inserted, namely—

0131 All water supply tankers supplying water in Dethi to have mandatory registration with the Competent Authority
i.e. Delhi Jal Board! New Delhi Municipal Council, as the case may be, The Competent Authority shall also ensure
mandatory installation of GPS in all tankers enabling monitoring their movement in Delhi. Funher, the Competent Authority
shall regularly manitor quality of water supplied through tankers, as per drinking water standards 18: 10500:2012. The
Competent Authority shall also specify water supply charges for sale ol water by the tanker owners.

(14) Allthe drilling machines/ rigsutilized for boring purposes in Delhi shall have mandatory registration with the Office
of Divisional Commissioner/Deputy Commissioner (Revenue). The movement of drilling machines/rigs shall be allowed
for specified purposes/place(s) and duration by the concemned Deputy Commissioner (Revenue),

{15) Deputy Commissioner (Revenue), Dethi Police and Transport Department, GNCT to ensure strict compliance and
initiate action against the violators not having mandatory registration of water supply tankers and drilling machines/rigs
and theirunauthorized movement in Delhi ™

B Inthe aforesaid notification, the direction no. (13) shall be renumbered as direction no. {16].

By Order and in the Name of LL Governor
of the National Capital Territory of Dethi,

DEVENDEA SHARMA, Dy Secy.

-
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[ 2ol au) read with the Gorvernmment of B, Ministry
sF Biome Affane, Notification Mo, 5. O, L4810 daied the
28tk lanuary, 2008 the Chief Controlling Revenue
Authenty, el bereby directs that M5, Supreme Build-
Cap Limited, Flat No. 116, First Floor, Plot Mo. -1, Ashipaud
Camples Gireen Park, MNew Belhi-1 10016, shatl pay a
corsobidated siamp duty of Rs, 7,49,904 (Rs. Seven lac
foaty nine thousand nine hundred ninety foury onlyon the
aggregare value of shares of Rs, 74,99.94,000 for Cquiry
Share Certilicates with distinetive Nos. 510000 £ w TOOG0D00
Lo b oesued by the said company.
By Order,
Of Chief Cantrolling Revenue Authority,
Gt of National Capital Territory of Delhi,
ROECMISHRA,
Special Inspector General {Registration)
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DEPARTMENT OF ENVIRONMENT AND FORLESTS
AND WILDLIFE

NOTIFICATION
Delhi, the 12th July, 2010

Mo, FRE348VEA/Env/09/2246 — In exercise of
pivwer conferred by Section 3 of 'the Enyironment
{Prolectiont Aoy, 1986 (2% of [986) read with 1he
petificaliin MNo DS HI030081 - FTL dated the R
Sepiember. 1992 and in supersgssion of directions
issied vide Order Nos FS{348 0 EAEn/ 091443 3-
P43 ] and FR{A4RWEAEnvi09/14452-14470 dated the
Atith Mavch 2009 as well as Order Nos. FE(348VEAEn
555582 and FR{GASEA Envi09583-6 10 dated the
Finh April 2004 the Lt Governor of the National Capital
Territory of Dielhi, has issued Annexed directions yide
arder Mo, FR {348 EAEm O 0L - 106 ] dated the | Bth
Maw 200 for proundwater regulation and management
ity T2 thiy

The direction issued ‘as Annexed are hereby

pubhished for information of the general public.

By Order und in the name of L. Governor
o the National Capital Territory of Delh,

SUSHMAJERATH, By Secy.

AMNMENLIRE
DEPARTMENTOFENVIRONMENT
Order
[Bethi the T8ch May, 2010

Subr Direction under section 5 of the Environment
(Protection) Act, 1986

R, (A48 EASEn/09 —Whereas, the Central
Crevernmenl has authorized the Licutenant Governor of
the Mational Capital ‘Ferritory of Delhi vide notification
5.0 667 (E) dated the 10th September, 1992 1o exercise
powers under section 5 of the Environment (Protection)
At 1986 for the Mational Capital Territory of Delhi and to
issue directions thereunder, to any person, officer or any
authority for the closure, prohibition or regulation of any
operalion o process or stoppage or regelation of the
supphy of electricity o water or sy other services,

And whereas Dielthi Tal Board constituied under the
[eiba Water Board Act, 1998 (Delhi Act 4 of 1998} is dealing

2764 Ntf)e -2
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with waice supply nerwork ofdrinking, domestic, in-dusizia)
and commercial water o the National Caprlal Perntony of
[cth

And whereas continued abstraciion of ground water
has led to serve depletion of ground water resourges;

And whereas non-restricted and nen-regulated
abatraction of ground water has serious lony term
environmental implications;

And whereas over abstraction of ground water cin
restlt i deying up of pround water resources and may also
affeet water quality;

yAnd whereas Central Ground Water Authority had,
in the vear of 2000, notified the South and South-West
districts of Delhi as “Notificd. Areas™ and irmposed
probifition and restriction in those districis on the
consiruction and installation of any structdee o
abstracior of ground water resources b avoid et
depleticn and deterioration in awater gaatity in the iaid
districty,

Andwhereas throueh, another natification e &arch
2006, Coentral Ground Water Aothority has pofibied Bast,
Mew Delhi, North-East, Morth-'West and West districts of
Drelhi as over exploited areas needing reeulation, and
registralion of ground water abstraction structures in those
distriets wis made compulson

Mo, therefore, in exereise of power conferred by
section 5 el the Enviconment {Protection) Act 1986 (2% of
LR6) read with the Ministry of Home Affairs, Govemmenl
of [ndia Motification S.0. 667 {E}bearing 2 No L= 1103601
- UTE dated the 10th September, 1992 and an
supersession of directions issued vide Order Nos. FR(348y
EAEny/ 0914433 - 1445 ] and FRI3AS T EAEm 000 2450
P T dated the 30t March 2009 a5 well as Order Nos
ER{34BVEA/Enw 09555582 and FRO4RVEAEn 03553,
B0 datec the 30th Aprib 20009, the b1 Troverpoe of the
MNational Capital Tervitory af Delht . Dievehy fssues the
fallowing directions. namely:—

() Inthewhole afthe Nabonal Capital Teeritory of 1elhi,
IO TS0, group, authority, association or instulion
shail deaw ground water theough bore-well or tube-
will (hoth new: as well as existing and drawing ground
witter without permission of Ceptral Ground Water
Authority} for demestic, commercial, aericuliusal and
orindustrial uses withowt the prior permission of the
“Clompetent Authority™ that 5 tosay_ the Delhi Jal
Board or the New Delhi Municipal Council as the
case may be,

(Zy  The issue of prant of permission for borewell:
tubewell shall he dealt by Competent Authorty
threneh the Deputy Commissiones { Revenue pot sach
revenue avcd, GMNOTIT, whois hereby appointed as
“Authoreed Officer” for the purpose of regurlalion
of ground water deveiopmment and nanagement m
the respective revenue areas under the jurisdctlion
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The Depuaty. Commissionar (Revenue) of 2ach
reverive aren, GNOTD. who is the Authorized Offcer,
are firther delegated with the power of dealing with
ather issues such as cheeking violation and sealing
illegal wells. launching of prosecution against
affenders elc! including prievance redressal related
e sround water, based on the recommendations of
tve Advisony Commitos

AnAdvisory Committed in cach nine reveniue argas
of the National Capital Territory of Delhi is heteby
constituted under the Chairmanship of the Deputy
Commissioner of each revenue area comprising of
the following members;

I- Beputy Commssioner {Revenue), @ Chairman;
of concemed revenue area

X Bhirector{Panchayar) Member;

3. Chief Engincer nomivated by Member;
Dethi fal Bozrd

4. Represeniafive of Central Ground Member;
Water Board, New Drelhi

S5 Renresentatives of locsl bodies Member;
hiaving durssdiction over the ared

i Representative of Deparment Member;
of Environment, GNCT I DECE

7. Reprezentative of repuled NGO Member,

inthe field of Groundwater
Management nominzted by the
Drepury Commissioner concsmed

The Advisory Commitiee shall meetatleast once in
every month fo take up various issucs related to
sround water regulation and management in the
concerned revenue area and give recommendations
to the Deputy Commissioner for further
consideration and enforcement. Only the
recominended groundwaler boring cases shall be
forwarded to Competont Authority for grant of
PETTIISS IO,

fn emergent vinlalion cases soch as itlegal
groundwiter drawl, the Authorzed Officer, subject
te his sanisfaction: shall ensure the discontinmation
of the same by the seizure of drilling rig. sealing of
tubewell/borewell if so constricted and also
disconnection of electricity supply to the energized
tubewell even ifit is through DG sets, without waiting
for recommendation of Advisory Committee.
However the details of such action shall be placed
by the Authorized Officer in the next Advisory
Committes medting,

{7y
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If any person, group, autharity, association o
mstitution, intends to draw ground waler through
bore-well or tube-wellthoth new as well as existing
and drawing pround water withoul sermission of
Central Ground Water Authirity), he shall txe pric
permission from-Compeient Nultkorit:. Such
penmission shall be obfained throuuh submission of
an: application: 1o Zonal Offices of the Comperent
Autherity, w the form specificd by the Compelen
Authority,

The Executive Engineer of the Competent Authority,
incharpe of the concerned area shall recommend the
cgse, based on the facis on the ground, to the
concerned Deputy Commssione: { Revenue) of the
revenie area who shall issue orders in he fizht of
the recommaendations of Executive Hneineer of the
Compeient Authority and the Advisore Comimittoe

[T the plot size of the building i5 more than 200 sq.
mieters, the permission to draw ground water through
borewell ot tubewell (hath new as well as existing
and drawing groundwarer withou permssicn of
Ceniral Ground Water Authority ) shall be subjecio
the candition that the oectnier or ouwsier afthe said
plut-or building <hall smil fiin witer harvesting
system in sich building

The' permission 1o draw grownid water thioush
borewell or bswell (both new as well as existing
and drawing ground water without permission of
Central Ground Water Authority) for commercial and
or indusirial wse shall be subjeer 1o the condition
that the concerned person or authority shatl install
the rain water harvesting seraonire, and shall ensure
reuse of the water in horticultire or cooling o7 1oilet
flishing, etc after proper treatment of waste wites o
any oiher suggestions siven by the concernen
Advisory Committee,

Hach of the Advisory Committes in additon W thuy
above mentioned stataiory duties syl indfom Deth

Pollution Control Committer abom sy water
poliubion oocu P diie to-exareiiien ol veater from
tubeawellor bore-well 5o that, necesary actian iz
beinmzated under the pravision of the W aie
(Presention and Control of Folluficn: Aot 1974

Fhe permission: of barewel| instalbation for
agricultural purpose inay be eranted to genume
agriculturists by the Advisory Commitiee under
conicemned Leputy Commissioner (Revenue) based
G the recommendation o Block Develomnen Ciffice
and Agriculiure Depariment Trogaton and Flood
Control DPepartment, Goviof 54 of Deily
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Apriculture. activity may-besverified fiom Khusra
Grirdawari, documents and also based on-acural
evaluation

{130 Any wiolation of the above directions shatl be
punishahle under section 15 of the Environment
fProtectiony Act, 1986 (20.0f 1986).

By Order and in the Name of the Lieutenant Governor
of the National Capital Territany of Delhi;
DHARMENDRA, Sccretary (Environment)

ST UHIgE AEEnT ainfaar
Fftrger
fewelt, 7 et 2010
T, FRAT 6(14)./85,/ 501/ HE. /9TE 56T 2349, —
fe=eil = aveamy, faeet wes gt sfufam, 2003
(Tt sitwfans 2004 %1 3) 7 9173 &1 39-91 (1) %
B wAG Wi @1 WM G gU 4 wf Fwe s,
HEAd USTE HEeRTG aiafad w genE syt 5

Frinted by the Muanager, Govermment of Jndha Press, Ring - Rl

HYF w1 F er % o 2utEs v g s

#1 fofa @ For =1 wmmed fepwd i f)
e A 93, e w ST F
RS T3 TR E,
UH. F. A, At wiea (mEefi)

OFFICE OF THE REGISTRAR COOPERATIVE
SOCIETIES
NOTIFECATION
Dethi, the 7ih Juby, 2010
Mo, F. 6I14/85/Fstt/Coop/PL file 2348 — lnexercise
of the powers confierred by sub-section {1 of section: 3 of
the Peiqi Co-operative Societies Act, 2003 (Delhi Aot Yo
2004), the Lt Governor of the Natlonal Capital Termitory of
Belhiis pleased {o appoint Sh. Harl Narain Meena, Adhos
DAMICS as Assistant Registrar Cooperative Socicties.
Dethi, to assist the Registrar in discharging his duties and
functions tnder the aforesaid  Act with effect from the
date he dssumed charge of the said office.
By Order and in the Mame of the L. Governo
ofthe National Capital Territory of Bethi

S KLJHA, Addl, Secretary (Coon o

Mayapuri, New Delhi=] 10

wnef Puhlished be e Cintroller 'of Publicasoss, Delhi-1 1005




AMMEXUOURE- ].fi:i

OFFICE OF THE SE(SOUTH)
DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
JAL SADAN, LAJPAT NAGER, NEW DELHI- 110024
Email: sesouthdib@gmail.com

JOINT INSPECTION REORT

Subject:- Inspection of private borewell near Barat ghar Chandan hulla Chattarpur
Constituency Delhi.
As per the direction of CE(South), the site was inspected by a team of Delhi Jal
Board on dt. 17/08/2019 i.e. SE(South) along with EE(South)-I and area field staff, to
know the latest position on ground of that said sealed borewell. During Inspection, It
was found that the seal was intact and extraction from that private bore is not feasible,

{(Photograph enclosed)
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